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Date of order a.s.95 

Petitioner 

Resp::>ndents 

I-lr. R.u. Ha thur 

Mr. M. R.afiq 

Hon'ble t.ir. O.P. Sharma .. Member (Administr6tive) 

Hon'ble tJlr. R.:=tttan Pral:ash. Kember (Judicial) 

The learned counsel for the applicdnt st~tes that 

the OA has already been dis1::>sed of. He, therefore does 

not press the ConteTitpt Petition, Khich is against an interim 

dir·=ction issued by the Tribunal. The Contempt Petition 

stands dismissed as having become infructuous. notices issued 

are discharged. 
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